
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 20/09/2026

(2022) 01 OHC CK 0216

In the Orissa High Court

Case No : Bail Application No. 12 Of 2022

K. Hiren @ Hiran Kumar Rao And Anr APPELLANT

Vs

State Of Odisha RESPONDENT

Date of Decision : 31-01-2022

Acts Referred:
Code of Criminal Procedure, 1973 — Section 439
Indian Penal Code, 1860 — Section 34, 294, 323, 326, 341, 506
Arms Act, 1959 — Section 27

Citation : (2022) 01 OHC CK 0216

Hon'ble Judges : B. P. Routray, J

Bench : Single Bench

Advocate : Sidharth Prasad Das, Anupam Rath,

Final Decision : Disposed Of

Judgement

B. P. Routray, J

1.The matter is taken up through video conferencing mode.

2. Heard Mr. S.P. Das, learned counsel for the Petitioners and Mr. A. Rath, learned
Additional Standing Counsel.

3. This is an application under Section 439 Cr.P.C. for grant of bail to the
Petitioners namely, K. Hiren @ Hiran Kumar Rao and P. Sunil in

connection with Berhampur Town P.S. Case No.254 of 2021 corresponding to
G.R. Case No.2133 of 2021 pending in the court of learned S.D.J.M.,

Berhampur for alleged commission of offence under Sections
341/294/323/326/506/34 of the Indian Penal Code read with Section 27 of Arms
Act.

4. It is submitted that the Petitioners are inside custody since 4th December,
2021 and in the meantime investigation has progressed to substantial
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extent.

5. Upon hearing Mr. Rath, learned Additional Standing Counsel and considering
the period of detention of the Petitioner inside custody and the

circumstances of the case, it is directed to release the Petitioners on bail in the
aforesaid case on such terms and conditions to be fixed by learned

court in seisin over the matter including the condition that, the Petitioners shall
not be involved in any other offence while on bail.

6. The BLAPL is accordingly disposed of.

7. As the restrictions due to resurgence of COVID-19 situation are continuing,
learned counsel for the parties may utilize a printout of the order

available in the High Courtâ??s website, at par with certified copy, in the manner
prescribed vide Courtâ??s Notice No.514 dated 7th January,

2022.
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